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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

 EASTERN ZONE BENCH KOLKATA 

Original Application No. -    

 

IN THE MATTER OF : 

 SUJATA BISWAL  
 

 PETITIONER 
 
                                                                                  VERSUS 
 
STATE OF ODISHA & ORS.     RESPONDENTS    

 

SYNOPSIS 

 

That the petitioner is approaching this Hon’ble National Green Tribunal 

against the environment pollution which is being caused by respondent no. 

7. The respondent no. 7 undertake Fly Ash Bricks manufacturing unit and 

related activities, causing immense dust to affect the region, without 

boundary wall in surrounding area , mandatory sprinkling water to suppress 

the dust thereby resulted in extreme air pollution and severe noise 

pollution in the area of pipili, District Puri of Odisha. As the fly ash bricks 

manufacturing  activities are operational in day as well as during night time, 

the daily life of the residents are adversely impacted, disallowing resident a 

noise-free and peaceful sleep whereby the prime fundamental right to life 

of villagers are being snatched by the respondents. Respondent no 7 

violating the guideline issued by CPCB regarding  fly ash industries. 

It has no boundary wall, no acoustic barrier, and fly ash is dumped in the 

open air, exposing residents to toxic airborne particulates. As per SPCB 

norms, fly ash brick industries must maintain adequate setback distance 

from residential areas, use enclosed handling systems, and avoid manual 

loading - none of which are followed here. Sound Pollution Beyond 

Permissible Limits: At midnight hours, particularly around 2 AM, 10-

wheeled heavy trucks unload sand and bricks with noise levels crossing 120 
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decibels, equivalent to physical trauma. Children wake up screaming, walls 

shake from mechanical vibrations, and elderly patients with asthma and 

cardiac conditions suffer frequent attacks. 24x7 industrial noise due to 

continuous hammering of machinery and steel drums, making normal life 

impossible for residents 

Enquiry conducted by state pollution control board also recorded non 

compliance  of laws and causing pollution. Unit not obtained Noc From 

local authority, as per master plan entire area is reserved for residential 

area , commercial activity can not operated from this area. 

The sites of respondent no. 7 are in close proximity to human settlements, 

Also, as per CPCB Guideline respondent units are obligated to take consent 

of CTE And CTO but that is not taken by respondent no 7,  no plant trees to 

minimize the environment  damage but the same has not been done by any 

of the respondents.  

. 

The stone crushing units of the respondent no.7 functioning in the area 

have not installed water sprinkling system and huge clouds of dust are 

spread everywhere in the region. No efforts on the part of management are 

made to minimize pollution and its adverse impacts on environment, 

human health, vegetation and livelihood. Therefore, the respondent no.7 

have violated Environment (Protection)Act and Air Act. All of the above acts 

of respondent no. 7 resulted in creation of unhealthy and polluted 

environment. The petitioner along with other residents, is helpless to 

witness their clean homes to turn dusty, unclean and polluted. Therefore, 

the petitioner is praying to this Hon’ble Tribunal for stopping the extreme 

damage to the environment by the respondent no.7. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

EASTERN ZONE BENCH KOLKATA 

Original Application No. -    

 

IN THE MATTER OF : 

 SUJATA BISWAL  
 

 PETITIONER 
 
                                                                                  VERSUS 
 
STATE OF ODISHA & ORS.     RESPONDENTS 

CHRONOLOGY OF EVENT 

 

Date Particulars 

 

03/2025 Applicant made compliant before Tehsildar  

05/04/2025 Applicant receive reply of Tehsildar  

21/04/2025 Applicant Filed  an RTI Application 

22/07/2025 Enquiry conducted by state pollution control board  
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PLACE   Puri 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

    EASTERN ZONE BENCH KOLKATA 

 

Original Application No. -    

IN THE MATTER OF : 

 

 SUJATA BISWAL   

 S/O SATYASUNDAR BISWAL   

AGED  ABOUT22  YEARS,  R/O AASTHA HIGHWAY APARTMENT UTTARA BLOCK , 

DISTRICT PURI  ODISHA 

E Mail Id sbiswal12356789@gmail.com 

        PETITIONER 

VERSUS 

1. State of Odisha 

  Through Chief Secretary 

   LokSevaBhawan, SachivalayaMarg, Bhubaneswar, Odisha 751001. 

  Email : Cmo@nic.in  

2. Central Pollution Control Board 

  Through its Member Secretary 

  Parivesh Bhawan ,East Arjun Nagar ,Delhi 110032 

  E Mail ccb.cpcb@nic.in 

 

3. Odisha State Pollution Control Board 

  Through Member Secretary 

  ParibeshBhawan, A/118, NilakanthaNagar,Unit – VIII, Bhubaneswar – 751012, Odisha 

  Email paribesh1@ospcboard.org 

4. District Magistrate Puri 

  Chakra Tirtha Road, Dolamandap, Puri, Odisha, 752001 

  Email DM-PURI@NIC.IN 

5. Tahasildar, 

 Pipili Office of Tahasildar, Pipili, Puri District, Odisha - 752014  

     E Mail Id  tah.pipili-od@nic.in  

6. Odisha Government, Department of Environment and Forests 

Through PCCF 
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Kharavel Bhavan ,Odisha  Secreteriat   

  

 

Bhubaneswar- 751001  

Mail Id  fesec.or@od.gov.in  

 

7. Thakur Fly Ash Bricks 

  Through: BikramKeshariPradhan (Owner) 

  , Pipili, Puri District, Odisha Pin Code 752104 

  & 

  Plot no 464 uttarasasan PO Kausalyaganga PS 

  Dhauli, Bhubaneswar DistKhordha 

  E Mail Id Thkur67@gmail.com  

8.     SmtRajalaxmiPrdhan 

  Plot no 464 uttarasasan PO Kausalyaganga PS 

  Dhauli, Bhubaneswar DistKhordha  752104 

                  E Mail Id rajalaxmi56@gmail.com   

 

 

          RESPONDENTS 

 

ORIGINAL  APPLICATION UNDER SECTION 14,15 READ WITH SECTION 18 

OF THE NATIONAL GREEN TRIBUNAL ACT 2010 

 

It is humbly submitted by the petitioners as under: 

 

FACTS OF THE CASE 

 

1) That the humble petitioner is a resident of Pipili, district Puri, 

Odisha 

 

who is badly affected by the extreme air pollution and 

exhausting 

 

noise pollution done on largescale by stone mining and stone 

crusher 

 

units of respondent no. 7  
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2) That the respondent no 1 to 6 are government bodies who are 

responsible and Authorized for taking action against illegal Fly ash  

bricks unit  and inspection of statutory and regulatory compliances in 

District Puri, Odisha. 

3) That the respondent no. 7 are project proponents carrying out Fly ash 

bricks manufacturing activity  in Pipili district puri and respondent no 8 

is owner of fly ash industry . These units are operational and violating 

the mandatory terms of CPCB Guidelines damaging environment by 

frustrating air with huge clouds of dust without putting any dust 

suppression mechanism, no boundary wall, no concrete road 

developed, No  Green Belt area developed , carrying uncovered and 

illegal transportation of crushed material also  blasting/explosion in 

mines 24*7. 

4) That respondent no. 7  have bluntly violated every mandatory There is 

discharge of fugitive emission from the fly ash Bricks  unit which has 

caused to people respiratory infection such as Asthma diseases like 

respiratory, eye & skin irritation, diarrhea and lung aliments 

 

5) The dust from the respondent no 7  units is more than the permissible 

limits causing air pollution but because PCB does not execute regular 

inspections of the Fly Ash Unit of respondent no.7, this has made the 

respondents no.7 confident to violate so many mandatory rules to 

minimize damage to environment and human health. Further, the 

respondents no.7 are operating in violation of CPCB guidelines to 

conserve environment. 

6) That respondent no 7  Thakur Fly Ash Bricks unit, located within 10 

meters of densely populated residential buildings including Aastha 

Highway Apartment and Gopinath Nagar Colony, is operating in 

flagrant violation of SPCB guidelines. , Photo Of Unit is annexed AS 

ANNEXURE A3 

7) That It has no boundary wall, no acoustic barrier, and fly ash is 

dumped in the open air, exposing residents to toxic airborne 
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particulates. As per SPCB norms, fly ash brick industries must maintain 

adequate setback distance from residential areas, use enclosed 

handling systems, and avoid manual loading - none of which are 

followed here.  

8) That Sound Pollution Beyond Permissible Limits: At midnight hours, 

particularly around 2 AM, 10-wheeled heavy trucks unload sand and 

bricks with noise levels crossing 120 decibels, equivalent to physical 

trauma.  

9) That Children wake up screaming, walls shake from mechanical 

vibrations, and elderly patients with asthma and cardiac conditions 

suffer frequent attacks. 24x7 industrial noise due to continuous 

hammering of machinery and steel drums, making normal life 

impossible for residents. Use of laborers who shout and use slangs in 

the residential area, creating an atmosphere of Dangerous Proximity 

& Health Hazards:  

10) That The plant's proximity, open dumping, and constant dust 

release have led to documented medical emergencies, including 

unconsciousness in an elderly asthma patient and risk of cardiac 

episodes in senior citizen. SPCB's own white industry norms are being 

trampled, and yet no action has been taken. Misuse of 'White 

Industry' Classification: The Tahasildar Pipili gave a clean chit in Letter 

No. 3049, declaring the unit non-polluting merely because it falls 

under the 'white category'-ignoring ground realities, letter is annexed 

as ANNEURE A2 page  

11) That State Pollution issued letter to Respondent no 7 & 8 that no 

consent required that is against the Provision of CPCB Guidelines, 

Copy Of State Pollution Board is annexed as ANNEXURE A3 page  

12) That We question: Can an industry be declared non-polluting just 

because of its classification, even if it violates every practical and 

scientific condition on the ground? Does a 'white industry' have the 

right to pollute simply because of its administrative tag? Can 'white 
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industry' mean no regulation, no accountability, and no legal limit?. 

Despite numerous complaints, No action taken. 

13) That  Repeated Inaction Despite Multiple Complaints: 

DM20251104298 filed on 15 February 2025: Marked as disposed 

without action. DM20251168953 filed on 21 April 2025: Ignored 

without acknowledgement. CMO20251118640: Disposed by 

forwarding to the very office (Tahasil) accused of wrongdoing. 

RTIAPPEAL25052217884: First appeal filed after Pipili Tahasil failed to 

respond to any RTI no reply, no transparency, and no accountability. 

Violation of Fundamental Rights & Environmental Laws: This is not 

only a pollution issue but a human rights issue, where residents have 

been denied clean air, peaceful sleep, and physical safety. Article 21 

of the Indian Constitution, guaranteeing Right to Life, is under threat, 

copy Of RTI Application annexed As ANNEXURE A5 page  

14) That on dated 26/07/2022 CPCB issued Revised Guideline for Bricks 

industry , That guideline is not complied by Respondent no 7 , also 

State Pollution Control not taking any action against violators ,Copy Of 

CPCB Annexed as ANNEXURE A6  page  

15) That being aggrieved by the extensive non-compliance of the 

environmental laws by the respondent no.7  and in order to protect 

the right relating to environment belonging to the Petitioner & 

villagers, the instant original petition is being filed on the ground 

mentioned below. 

16) That Petitioner also made complaint , enquiry was conducted on 

complaint it was found that the boundary wall is about 10 feet 

from 

 

the residence side and about 5 feet from the factory side , also 

found 

 

that no permission taken from CGWA and no NOC obtained 

from local 

 

authority to operate a fly ash brick manufacturing unit ,

 Copy Of 

 

Enquiry Report annexed AS ANNEXURE A1 Page  

17) That As Per Uttarasasan Mouza master plot no 464  comes under 

residential use zone area , so commercial activity can not be done, its 

illegal , copy of master plan annexed as ANNEXURE  A7 
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18) That satellite image of factory and residential houses showing that 

these  unit is just adjacent to residential house , Copy is annexed as 

ANNEXURE    A8 

19) That the Odisha State Pollution Control Board inspection/record 

categorically notes that the said industrial unit is situated at a 

distance of approximately 3 metres / 10 feet from a residential house, 

which is in gross violation of environmental siting norms and safety 

safeguards 

20) That the Comprehensive Development Plan (CDP) applicable to the 

said area unequivocally classifies Plot No. 464 as a Residential Zone, 

where industrial activity is not permitted, and it is respectfully 

submitted that the classification of the unit as a “White Category” 

industry does not and cannot override land-use and planning laws 

21) That the Odisha State Pollution Control Board has further recorded in 

its official inspection/communication that the operation of the said 

unit has the potential to cause nuisance to the surrounding residential 

area due to dust emission, fly ash dispersion, and extremely close 

proximity to inhabited houses. Such admission by the statutory 

regulator itself establishes a continuing risk to public health and the 

environment. 

22) That as per the siting guidelines issued by the Central Pollution 

Control Board (CPCB) for brick kilns and similar units, a minimum 

distance of 800 metres from residential habitation is mandatory. In 

the present case, the unit is admittedly located at a distance of only 

approximately 3 metres / 10 feet from an occupied residential house, 

which constitutes a blatant violation of the CPCB siting criteria and 

independently warrants immediate interim restraint. 

23) That the continued operation of the said unit during the pendency of 

the Original Application would cause irreparable environmental and 

health-related harm, and the case squarely attracts the precautionary 

principle, wherein even a potential environmental risk warrants 

preventive and interim action. 
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24) That the balance of convenience lies entirely in favour of the 

Applicant and the affected residents. No prejudice will be caused to 

the Respondents by directing compliance with law, whereas grave and 

irreversible prejudice will be caused to public health and the 

environment if interim protection is denied. 

 

GROUNDS 

 

1. That the Fly ash Bricks industry  operated by the respondent no 7 are 

contrary to the  CPCB Guidelines l iable for the cancellation of CTO and 

to be closed down under Air Act. 

2. That the respondent no.7 have been operating in continuous non-

compliance of CPCB guidelines and environmental law such that the 

conditions of CPCB  are not adhered, That the respondent no.7 have 

been causing immense air pollution above the permissible limits and 

violated Air Act. 

3. That because respondent no.7 have failed to take any measures for 

dust suppression, they have damaged the environment and leading to 

ill health more particularly respiratory problems to the villagers, 

therefore liable to be closed  down under section 5 of the Environment 

(Protection) Act. 

4. That because the Fly ash Bricks industry of the respondent 7 are 

adjacent to the house  of petitioner as well as houses  of other villagers 

which is not only creating a nuisance to the residence but also 

damaging the crop, which is source of income of villagers. Such act of 

the respondent 7 against the Fundamental rights of the villagers. 

5. Because Villagers also complaints orally to different authority but no 

action has been taken, written Compliant also made but no action has 

been taking , authorities are not taking  this issue seriously ,  

6. That respondent 7 have caused dusty fields which has damaged food 

for the cattle. Further, there has been no tree plantation by the 

respondents, whereby making it clear that respondent has no concern 
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for causing irreversible damage to environment and will continue to 

pollute without taking any preventive measure.  

7. That Respondent no 1,3,&4 failed to discharge there responsibility no 

action has been taken to stop functioning of Fly ash industry which 

violating the CPCB and State PCB Guidelines.  

8. That activities of respondent no.7 are operationalised in day as well as 

during night time, the daily life of the villagers are adversely impacted, 

disallowing all villagers a noise-free and peaceful sleep. In Farhd K. 

Wadia v. Union of India, 2009 AIR SCW 1294 : 2009 (2) SCC 422, the was 

held that the interference by the Court of noise pollution is premised 

on the basis that a citizen has certain rights being “necessity of silence”, 

“necessity of sleep”, “process during sleep” and “rest”, which are 

biological necessities and essential for health. Silence is considered to 

be golden. It is considered to be one of the human rights as noise is 

injurious to human health which is required to be preserved at any 

cost. 

9. That in case of F.K. Hussainvs Union Of India AndOrs, 1990, recognising 

that right to health is a part of the right to live under Art. 21, the 

Hon’ble Kerala High Court has observed that the right to clean water 

and air are attributes of the right to life. 

10. That in the matter of M.C. Mehta vs. Union of India, the Hon’ble 

Supreme Court had stated that the right to live includes living in a 

pollution-free environment and being free from diseases 

11. That the respondent no.7 are polluting the air and thus responsible to 

be closed down, and are called ‘polluters’ such that the liability of 

polluting the air is naturally imposed on the respondent no.7. It was 

held that in MC Mehta v. Kamal Nath&Ors that “One who pollutes the 

environment must pay to reverse the damage caused by his acts”.The 

Polluter Pays principle has been held to be a sound principle by this 

Court in Indian Council for Environ-Legal Action v. Union of India. 
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12. That Due to Above said acts the entire ecology of  district is badly 

affected, therefore interference of this Hon’ble Tribunal is necessary in 

the interest of Justice to safe the entire ecology system. 

INTERIM PRAYER 

1. That the the Hon’ble Tribunal may be pleased to direct The Respondent 

no 7  to stop its mining Activity/operation  until till The Hon’ble Tribunal 

comes to a final decision regarding safeguarding the interest of the 

environment. 

2. That the Hon’ble Tribunal may be pleased to Direct the Respondent no 

2,3 ,4 to carry out a field inspection of the area in question and assess 

the damage.. 

 

 

LIMITATION 

That respondent no.7 are operational and presently carrying industrial 

activities without complying to the conditions mandatory issued by CPCB 

and in violation to environmental laws The cause of Action is continuing in 

nature and therefore the present original application is filed within the 

period of limitation prescribed under the act. First time cause of action 

arises when Enquiry report received on dated 18 dec 2025 and found that 

respondent no 7 violating environmental norms. 

 

 

PRAYER 

In view of the above Fact and Submission, the Hon’ble Tribunal may be 

please to grant following relief as under: 

 

1. Direct immediate suspension / closure of the fly ash brick 

manufacturing unit operating at Plot No. 464, Pipili Tahasil, 

District Puri, Odisha, pending final disposal of the Original 

Application 
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2. Restrain the Project Proponent from carrying out any industrial 

activity at the said site during the pendency of the Original 

Application 

3. Direct the Respondents to act in accordance with the 

precautionary principle, in view of the admitted potential 

nuisance recorded by the Odisha State Pollution Control. 

  

4. That this Hon'ble Tribunal may be pleased to Pass any other order, 

direction, or relief this Hon'ble Tribunal deems fit in the interest of 

justice, environment, and public safety 

 

 

DATE                                                                                                                    SUJATA BISWAL 
 
PLACE   Puri 
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ENQUIRY REPORT W.R.T PUBLIC COMPLAIN RECEIVED FROM Ms. 
SUJATA BISWAL THROUGH ONLINE ON DTD.18.12.2025 REGARDING 

VIOLATION OF CPCB GUIDELINE AND ENVIRONMENTAL DAMAGE BY 
FLY ASH BRICK FACTORY AT PIPILI, DIST-PURI 

Background of the Inspection: -
Earlier enquiry has already been conducted on 11.07.2025 on the above said matter 

w.r.t Hon'ble OHRC Case No. 1491/2025 & Case No. 1803/2025 fled by Ms. 
Sujata Biswal At: - Utara Sasan, Block, - Pipili, Dist: Puri against M/s. Thakur 

FIy Ash Bricks located adjacent to residential apartment by name Astha 
Highway Apartment vide OHRC Letter No. 10081/0HRC, dtd. 22.05.2025, 
OHRC Letter No. 12209/0HRC, dtd. 11.06.2025 and H.O Letter No. 
10762/VII-L-Misc-1217, dtd. 06.06.2025, the alleged unit was inspected by 
the undersigned Board officials on dtd.11.07.2025. 
Observations made during the Inspection: -

M/s. Thakur Fly Ash Bricks is a fly ash bricks/blocks manufacturing unit 
which falls under the "White Category Unit" as per SI. No. 17 vide Office 
Order No. 8333/nd-|-Con-1505, dtd. 11.07.2018. The unit has taken NOC 
from Regional Office, SPCB, Odisha vide letter no. 467/RO/MISC/07, dtd. 
25.02.2025. 

The factory is operating on land taken on lease from a private person. The 
lease agreement was made between Sri Sri Lachman Balaji Thakur Bije 
Samantarapur Patna as first party and Smt. Rajalaxmi Pradhan as second 
party. The lease deed is valid for 5 years i.e. 01.08.2024 to 01.07.2029. 

The factory site and the residential apartment (Astha Highway Apartments) 
are adjacent to each other with a common boundary wall. The boundary wall 
is about 10 feet from the residence side and about 5 feet from the factory 
side. 

The factory is surrounded by Astha Highway Apartment from East side, 
Barren land from West side, Puri By-pass from North side and residential 
area from South side. Manufacturing of fly ash bricks falls under White 
Category and as such, there is no prescribed siting criterion. 

The factory is engaged in manufacturing of fly ash bricks using sand, cement 
and fly ash as raw materials. The manufacturing machineries includes 2 
Nos. mixer and one brick manufacturing unit. 

The storage of raw materials and production process takes place under a 
common shed. The floor of the shed was not concreted. The raw materials 
like fly ash were not covered with tarpaulin on the day of inspection. There 
was no production on the day of inspection due to water logging inside the 
shed owing to incessant rain. 

The ground of the unit premises was not metalled/concreted. Manufacturing 
products i.e. fly ash bricks were piled up in an open area inside the unit 
premises. 
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No air pollution control measures were taken up by the unit as observed on the 
day of inspection like installation of water sprinklers to suppress the fugitive 
emission. 

There was an office building and workers room were observed inside the unit 
premises. Parking of truck was observed on the day of inspecion. 

The unit could not furnish NOC from local authority and NOC from Central 
Ground Water Authority. 

The ambient air monitoring and noise monitoring could not be done on the day 
of inspection as there was no production due to water logging inside the 
production shed and absence of workers. 

Remarks: -

The unit shall comply with all the guidelines for best environmental 
management practices mentioned in the NOC granted from SPC Board, Odisha 
in favour of unit vide Letter No. 467/RO/MISC/07, dtd. 25.02.2025. 

The unit shall obtained NOC from local authority to operate a fly ash brick 
manufacturing unit. 

Though there is no prescribed siting criterion for fly ash manufacturing unit 
(White Category of unit), co-existence of factory and Residential complex with 
a common boundary wall has a potential of nuisance in terms of air and noise 

pollution. 

Pipili, Puri, 751002, Odisha, India 
Latitude 
20.1998N 

Local 12:18:36 PM 
GMT 0648:36 AM 

Longitude 
85.8550°E 

Altitude 18.3 meters 

Conera tie 

Friday, 07/11/2025 

The factory and residential apartment separated by boundary wall 
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Ppili: Puri751002, Odisha nda 

2021995 N 

Sri S. R. Mallick (AES) 

oal 1956P 
GNTI6456AM 

ongitvde 

Raw materials storage and production process takes place under a common shed 

20.1998N 

858548E 

Local 12 231 FM 
GMY OS.5331 AM 

Atibid, l6,meters 

Pipili, Puri, 751002, Odisha, India 

Longitude 
85.8548 E 

Alttde 168 moter 
Friday 01/1nO25 

Fly ash bricks stored in open area, the floor of the unit premises is not concreted 

Sri S. R. Pradhan (AES) 
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Registration No. DEPT20251448945 

Name 

Contact No 

Address 

Gender 

Grievance 
Details 

Sujata 

Astha Highway 
Apartment,Uttarasasan,Pubasasan, Pipili, Puri,ODISHA 

:1 Female 

DEPT2025 1448945 Detail Information 

Application attached 

Received 

By 

Received 

Date 

Email 
Address 

Current 
Status 

Disability 
Type 

Secretary , Forest, 
Environment & 
CC 

18-Dec-2025, 12:02 
PM 

: Open 

None 

20



21Annexure A2



19Annexure P/2 2222Annexure A3



20
2323



21Annexure P/3 2424A4



22
2525



23
2626



Print RTI Application

FORM - A

See Rule - 4 (1)

Application for Information under section 6
(1) of the Act

 
To

The Public Information Officer
General Administration & Public Grievance
Department, Odisha

 
1 Full name of the applicant Sujata Biswal
 
2 Name of the Father / Husband Satya Sundar Biswal
 
3 Permanent Address Astha Highway Apartment
 

4 Particulars in respect of Identity of the
applicant PAN Card No - (HMTPB4222D)

 
5 Particulars of Information solicited
 

(a) Subject matter of information

To Expose Criminal Negligence, Data
Manipulation, and Dereliction of Duty by
Tahasildar, Pipili in CMO Grievance ID
CMO20251118640

 
(b) The period to which the information relates  to 
 
(c) Specific details of information required To

The Public Information Officer (PIO)
Office of the Tahasildar, Pipili, Puri,
Odisha – 752104

Applicant:
Name: Sujata Biswal
Address: Aastha Highway Apartment,
Uttara, Pipili, Puri, Odisha – 752104

24Annexure P/4
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Email: sbiswal12356789@gmail.com
Purpose of this RTI:
This RTI aims to officially put on record
the criminal negligence and abuse of
power by the Tahasildar Pipili, who will
be held personally accountable in High
Court for every document manipulated,
every report ignored, and every life
endangered. This is not just an RTI—this is
the legal start of a reckoning.

Information Sought (Provide Detailed,
Certified Responses):
1. Complete SPCB Condition-wise
Compliance Report (As per Letter No.
467/RO/MISC/07):
For each of the below guidelines from
State Pollution Control Board, answer the
following:
• Is the condition fulfilled? (Yes/No)
• Who inspected it?
• Date of inspection and name/designation
of officer
• Attach the site visit report and
photographic proof
• If not fulfilled, what action was taken?
SPCB Conditions to be verified:
• Septic tank and soak pit as per BIS
• No wastewater discharged outside
premises
• Dust suppression and sprinklers for raw
materials
• Solid waste properly disposed inside
factory
• Acoustic enclosure for Diesel Generator
• Full boundary wall & buffer zone
• Plantation within factory premises
• Noise levels under 55 dB day / 45 dB
night
• PM10 & PM2.5 under permissible limits
• Paved roads and regular water
sprinkling
• Fly ash stored in enclosed sheds
• Minimum safe distance from residential
area
2. On What Basis Did Tahasildar Write
“May Not Be Polluting” in Letter No. 3049?
• Under which scientific authority or
environmental guideline does the phrase
"may not be polluting" qualify as an
acceptable basis to dispose of a public
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grievance that includes health hazards,
noise violations, and open dumping of fly
ash?
• Provide names and designations of every
officer consulted before making such a
dangerously vague and misleading
declaration.
• This phrase, used recklessly by the
Tahasildar, effectively denied the
suffering of an entire community. Justify
how such a phrase entered an official
letter instead of a clear, verified
compliance report with measurable data.
• Attach the documentation, field notes,
photos, test results, or video evidence
based on which such a critical decision
was made. If no evidence exists, state it
clearly, as it will be placed on record for
judicial review.
3. Why Was RI’s Official Report (Letter No.
36) Mentioning Pollution Ignored?
• Name/designation of person who read
but dismissed it
• Did the Tahasildar even respond to the
RI’s factual report?
• Was any counter-inspection or inquiry
done?
4. What Actions Were Taken After
Repeated Complaints of Midnight Sand
Dumping (10-Wheelers at 2 AM, 120 dB)?
• List of complaints received
• Date and time of any night visit (if done)
• Sound level tests conducted (if any)
• Why was no action taken despite life-
threatening noise levels?
5. Did Tahasildar Visit the Site Personally
Before Clearance?
• If yes, submit date, time, visit report,
team members
• If no, explain how a pollution complaint
was cleared without seeing the site
6. On What Grounds Was CMO Grievance
CMO20251118640 Disposed?
• Provide internal file noting, all
documents, and justification
• Was the health of vulnerable residents
(elderly, asthma patients, children) even
considered?
Why This RTI Will Not Stop Here:
If the replies to this RTI are vague,
delayed, or misleading, this application
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will be submitted to:
• Odisha Human Rights Commission
• Odisha Lokayukta
• Odisha Vigilance Directorate
• High Court of Odisha
• National Green Tribunal (NGT)
• National Human Rights Commission
• News agencies, media houses, and public
advocacy platforms
This is not just about pollution—this is
about exposing a government officer who
played with public lives. And the people of
Pipili will not let this go unanswered.
Mode of Response:
• Email only to:
sbiswal12356789@gmail.com

 

(d) Whether information is to be sent by post or
received in person Email (Sbiswal12356789@gmail.com)

 
(e) Contact No. 7847888044
 
(f) Incase by post (ordinary, registered or speed)
 

6 Address to which Information will be sent &
in which form

Astha Highway Apartment ,Grama
Panchayat Office,
Pubasasan,Pipili,Puri,Odisha

 
7 Has the information been provided earlier? NO
 

8 Is this information not made available by the
Public authority? NO

 

9 Is this information not made available by the
Public authority? YES

 
10 Have you deposited application fee? NO
 

11 Whether belongs to BPL category, have you
furnished the proof of the same? NO

12 Application Date 21/04/2025

 

Place : Astha Highway Apartment Full Signature of the applicant
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Date : 02/11/2025 Address

NOTE:- In view of the orders of the Hon'ble High Court, Orissa and orders of the Odisha
Information Commission the existing practice of submission of print out Hard Copy of the
Online filed RTI Application & Appeal by the citizen to the concern Public Authorities PIOs &
FAA is withdrawn with immediate effect from the RTI online application
(www.rtiodisha.gov.in) and also from the appeal facility for the citizen.
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Print RTI Appeal

FORM - D

See Rule - 4 (1)

Application for Information under section 6
(1) of the Act

 
To

The First Appellate Authority
Tahasil Office, Pipili, Puri, Odisha

 
1 Full name of the applicant Sujata Biswal
 
2 Address Astha Highway Apartment
 
3 Contact No. 7847888044
 
4 Date of receipt of the order appealed against 01-01-1970
 
5 Last date for filing the appeal 01-01-1970
 

6 The grounds for appeal

The applicant submitted RTI Application
No. 0326090125005 under Section 6(1) of
the RTI Act on [insert date]. Despite the
lapse of the 30-day statutory period, no
response has been received from the
Public Information Officer, violating
Section 7(1) of the Act. Demands: 1.
Provide the complete information as
requested in the original RTI application.
2. Initiate disciplinary action against the
PIO for failure to respond within the
mandated timeframe.

 
7 Date of Appeal 22-05-2025
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{ta gqgot Prial it
CENTRAL POLLUTION CONTROL BOARD

qafaut, a a sarg uRa inta 9aal
MINISTRYOF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Speed Post/Email

CP-31/2/2022-IPC-V-HO-CPCB-HO

To

July 26, 2022

The Member Secretary,
All State Pollution Control Boards/ PCCs
(As Per List)

Sub: Revised Environmental Notification of Brick Kilns dated 22.02.2022 -reg.

Sir,

Ministry of Environment, Forest and Climate Change (MoEF&CC) has revised
the Environmental Standards for Brick Kilns vide Notification GSR No. 143 (E) dated
22.02.2022.

A copy of Revised Environmental Notification is attached for reference and its
implementation.

Yo ,s faithfully,

(S.K. Gupta)
Addi. Director & DH, IPC-V

Encl: as above

Copy to:

All Regional Directorates
Central Pollution Control Board
(As Per List)

: for follow up, please.

we

(S. K. Gupta)

'4fan raa' pa snfa m, fet-1 10032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

3178/Tel : 43102030, 22305792, daI{z/website : www.cpcb.nic.in
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feu: q Raa h us+a, 4aTaU, IT II, av 3, 3q-av (@) ii aria 19 +ia, 1986 #
a1.31. 844 () arr vafa far n t it 04 raga, 2021 ft zfaqaar mt.a.f. 724 ()

rt ifaa +infer fau rt
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd February, 2022

G.S.R. 143(E).In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-

1. Short Title and commencement: ­
(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the
following entry shall be substituted, namely: ­

"74 Brick Particulate matter in stack emission
250 mg/Nm'

Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.Sm
from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes:
1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this

notification.
2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped

Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick

kilns.
4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design

laid down by the Central Pollution Control Board for monitoring· ofemissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO as below:
PM (normalized)= (PM (measured)x 4%)/ (% of CO measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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6. Brick kilns should be established at a minimum distance of0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering ofkilns in an area.

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.
10. All necessary approvals from the concerned authorities including mining department of the

concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

12. Vehicles shall be covered during transportation ofrawmaterial/bricks".
[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGAWAR, Addi. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub­
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of Printing at Government oflndia Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-1 10054., AOK KUMAR 5577
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